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O.A. Neo. 226 of 2012

Prasanta Nanda............................ . Applicast

T2

W

UnionofIndia & Ore. ... .. Respondents

Order dated: 19.03.2012

CORAM:

Hon’ble Shit ¢ R Mohapaira, Member (Admn.)

%

Hon'ble Sho A, K. Patnaik, Member{Judl)

Heard Mr. L. Pradhan, Ld Counsel for the

appheant and Mr, S Rank, Ld. Addibonal Standing Counsel

appearmg, for the Respondents, on whom g copy of this A

has already been served,

2, By filing this O.A. the apphcant has sought for

the tollowmg rehef:

)

‘1. To duect the respondents to
gave appomtment to the apphcant
under compassionafe ground as the
appheant has secured/awarded 54
destitute pomts [ Annexure-5) but the
respondents have given 35 pomis
mstead of 54 pomfs m the fist
chance ment hst dt. 13082009
{Annexwee-7)  for which the
apphicant was m 5L No. 12 m the
sad st

1. To admit the Ongmal Appheation
and call for the records.

i1, To pass such other order...
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3 At the outset, 1f 15 snbaited by the Ld Counsel
for the applicant that though the applicant has preferred a

representaiion vide Annexure-9 dated 10.02.2012 ventilating

s grievance, the same 15 still pending consideration,
4, Since the represeniation of the appheant as af

Annexure-9 15 pending with Respondent No2, we, at this
stage, without enfering into the ment of the case, deem il
proper to send the case hefore the competent authonty to take
a decision first on the pending representation. As agreed to by
the Ld. Counsel for the applicant, we direct Respondent No. 2
to consider the pending representation dated 10.02 2012 as af
under Amnexure-9 taking mfo account the provisions of the
P

{i)n}’&'{’ [dated 05052003, by which the appheant’s case can
be considered for three tomes, and pass a reasoned order
within 60 days from the date of receipt of copy of thas order.
5. With the above observation and direction, the
(3. A, stands disposed of.
6. Send copy of this order, along with copy of the
O.A., to Respondent No. 2 and free copies of this order be

handed over to the Ld. Counsel for the appheant,
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